
IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Tuesday, the 7th day of July, 2020  

Crl.M.P.Nos.7830 and 7832/2020
in

CCB Crime No.237/2020

R.Vinoth Kumar      .. Petitioner in 
Crl.M.P.No.7830/2020  / Accused.

Udhayakumar      .. Petitioner in 
Crl.M.P.No.7832/2020  / Accused.

     Vs.

State Rep. by
The Inspector of Police,
Central Crime Branch XIII Wing,
Vepery,
Chennai.                      ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.R.Muthukumar, R.Lingakumar, R.Anuradha and R.Murugan, Counsel for the petitioner 
in Crl.M.P.No.7830/2020, M/s.V.Vargees Amal Raja and G.Sathishkumar, Counsel for the 
petitioner in Crl.M.P.No.7832/2020 and the CPP for respondent, this Court delivered the 
following :

COMMON ORDER

1. The petitioner in Crl.M.P.No.7830/2020, who was arrested on 23.6.2020 and 

the petitioner in Crl.M.P.No.7832/2020, who was arrested on 24.6.2020 for the offences 

punishable under Section 188, 269, 420 of IPC and Sec.3 of Epidemic Diseases Act and 

Sec.51  of  Disaster  Management  Act,  2005  in  Crime  No.237/2020  on  the  file  of  the 

respondent police, seek bail.

2.  The petitioners’ counsels and the CPP were heard through video conference.

3. According to learned counsel for the petitioner in Crl.M.P.No.7830/2020, the 

petitioner  is a driver.  He  did not know the defacto complainant.  As per the prosecution 

version, A1 and A2 have issued bogus E-passes and earned Rs.3,000/- to Rs.5,000/-  The 

petitioner has no role in the  issue of E-passes.  The learned counsel for the petitioner in 

Crl.M.P.No.7832/2020 submits that the petitioner is working as Junior Revenue Inspector in 

the Collectorate, Chennai.  He was assigned to the duty to verify the applications and issue 

of E-pass to the applicant after due verification.  The petitioner performed his duty within 



the bounds of law and procedures strictly.  Co-accused have involved in the fabrication of 

fake e-pass in which the petitioner has no role and prays for granting of bail.

4.  On the other hand, the learned CPP submits that it is a grave case of cheating. 

The petitioners  have manipulated the  official  records  and issued E.-passes  on receiving 

money.  The accused Vinod Kumar, being driver obtained E-pass through illegal means for 

their  benefit  through  accused  Udhaya  Kumar  who  is  working  in  Chennai  Collectorate, 

thereby violated the conditions imposed by the State Government.  They used the lock down 

situation and minted money like anything by creating a network with Government Servants 

and Travel Agencies to issue E-passes in a clandestine manner. Because of their conduct, 

the genuine persons' applications for E-passes were denied. Investigation is at the budding 

stage.  Involvement  of  the  other  accused is  to  be  traced and thus,  she seriously  objects 

granting bail.

5.  Considering the nature of offence and the objection raised, this court is not 

inclined to grant bail at present.

6. Petitions are dismissed.

Delivered by me today

       Sd/-R.SELVAKUMAR
ss                                           Principal Sessions Judge



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Tuesday, the 7th day of July, 2020  

Crl.M.P.No.7812/2020
in

H-3, Tondiarpet P.S. Crime No.1030/2020

1.  Saravanan, S/o.Moorthy.
2.  Kuttaru @ Mahendran, S/o.Tamilselvan .. Petitioners/Accused.

     Vs.

State Rep. by
The Inspector of Police,
H-3, Tondiarpet Police Station,
Chennai.               ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.D.Gopi Krishnan, U.Yuaraj and G.Karthic, Counsel for the petitioner and the CPP, this 
Court delivered the following :

ORDER

1. The petitioners, who were arrested on 26.6.2020 for the offences punishable 

under Section 341, 294(b), 392, 397 and 506(ii) of IPC in Crime No.1030/2020 on the file 

of the respondent police, seek bail.

2.  The petitioners’ counsel was heard through phone.

3.  According to the petitioners’ counsel, the petitioners are innocent and they 

have been falsely implicated in this case.  They are in custody from 26.6.2020 and prays for 

bail.

4.   On  the  other  hand,  the  learned  CPP  submits  that  the  petitioners  robbed 

Rs.200/-  and  a  cellphone  from  the  defacto  complainant.  The  accused  involved  in  one 

previous case.

5.   It  is  a  case  u/s  397  IPC.  The  petitioners  are  in  custody  for  12  days.  

Considering the nature of offence and duration of custody, this court is inclined to grant 

bail.

6.  Accordingly,  the  petitioners  are  ordered  to  be  released  on  bail  on  their 

executing a own bond for a sum of Rs.10,000/- each (Rupees ten thousand only) before the 

Superintendent of the concerned prison, in which the petitioners have been confined, on 

their release,



(a) the petitioners shall execute two sureties for a sum of Rs.10,000/- (Rupees 

Ten Thousand only) each, before the concerned Magistrate / Trial Court within one week of 

regular functioning of the courts.

(b) the sureties shall affix their photographs and Left Thumb Impression in the 

surety bond and the learned Magistrate may obtain a copy of their Aadhar Card or Bank 

Pass Book to ensure their identity;

(c)  the  petitioners  shall  not  tamper  with  evidence  or  witness  either  during 

investigation or trial.

(d) the petitioners shall not abscond either during investigation or trial.

(e)  On breach of  any  of  the  aforesaid  conditions,  the  learned Magistrate/Trial 
Court is entitled to take appropriate action against the petitioners in accordance  with law 
as if the conditions have been imposed and the petitioners released on bail by the learned 
Magistrate/Trial Court himself as laid down by the Hon’ble Supreme Court in P.K. Shaji 
Vs. State of Kerala [(2005) AIR SCW 5560]. 

(f)  If  the  petitioners  thereafter  absconds,  a  fresh FIR can be registered under 

Section 229-A IPC.

Delivered by me today

       Sd/-R.SELVAKUMAR
                                          Principal Sessions Judge

Copy to :
The Superintendent, Sub-Jail, Poonamallee.
ss



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Tuesday, the 7th day of July, 2020  

Crl.M.P.No.7831/2020
in

V-4, Rajamangalam P.S. Crime No.47/2020

C.Rajesh @ Puratchi Rajesh      .. Petitioner/Accused.
     Vs.

State Rep. by
The Inspector of Police,
V-4, Rajamangalam Police Station,
Chennai.                      ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.S.Agni,  C.Balaji  and M.Dinesh,  Counsel  for  the petitioner  and the CPP,  this  Court 
delivered the following :

ORDER

1.  The  petitioner,  who apprehends  arrest  for  the  offences  punishable  under 

Section 294(b), 324 and 506(i) of IPC in Crime No.47/2020 on the file of the respondent 

police, seeks anticipatory bail.

2.  The petitioner’s counsel and the CPP were heard through video conference.

3. According to the petitioner’s counsel,  the petitioner is innocent and he has 

been falsely implicated in this case.  He is a social worker and worked for the welfare of the 

public in his area.  Hence, the false case has been foisted against him.  He apprehends arrest  

and prays for anticipatory bail.

4.  On the other hand, the learned CPP submits that the petitioner along with 

other accused assaulted the defacto complainant with beer bottle and hand.  However, she 

submits that the injured sustained simple injuries and he was treated as outpatient.

5.  Except 506(i) IPC, other offences are bailable. The injured has been treated as 

outpatient.  Considering the nature of injury, this court is inclined to grant anticipatory bail 

to the petitioner.

6. Accordingly, the petitioner is ordered to be released on bail in the event of 

arrest or on his appearance,  within one week of regular functioning of Courts before the 

XIII Metropolitan Magistrate, Chennai on condition that the petitioner shall execute a bond 



for a sum of Rs.10,000/- (Rupees Ten Thousand only) with two sureties each for a likesum 

to the satisfaction of the respondent police or the police officer who intends to arrest or to 

the satisfaction of the learned Magistrate concerned and on further condition that

[a] the petitioner and the sureties shall affix their photographs and Left Thumb 

impression in the surety bond and the Magistrate may obtain a copy of their Aadhar card or  

Bank Pass book to ensure their identity.

[b]   the  petitioner  shall  not  tamper  with  evidence  or  witness  either  during 

investigation or trial.

[c] the petitioner shall not abscond either during investigation or trial.

[d] On breach of any of the aforesaid conditions, the learned Magistrate/Trial 

Court is entitled to take appropriate action against the petitioner in accordance with law as if 

the  conditions  have  been  imposed  and  the  petitioner  released  on  bail  by  the  learned 

Magistrate/Trial Court himself as laid down by the Supreme Court in P.K. Shaji Vs. State of 

Kerala [(2005) AIR SCW 5560].

[e]  If  the  petitioner  thereafter  absconds,  a  fresh  FIR can be  registered  under 

Section    229-A IPC.

          Delivered by me today

                   Sd/-R.SELVAKUMAR

Principal Sessions Judge

Copies to:
1.  The XIII Metropolitan Magistrate, Chennai.
2.  CPP, Chennai.
3.  The Inspector of Police, V-4, Rajamangalam Police Station,
     Chennai.
ss



IN THE COURT OF SESSIONS AT CHENNAI
Present: Thiru.R.Selvakumar, B.A., M.L.,

Principal Sessions Judge
Tuesday, the 7th day of July, 2020

Crl.M.P.No.  7834  /20  20
in

Crl.R.C.No.28/2020
against

Rc.No.331/Sec.Pro/DC-Puli/2019
(On the file of the Executive Magistrate cum Deputy Commissioner,

Pulianthope, Chennai)

Bai Appu @ Sasikumar … Petitioner / Petitioner / Accused 
Vs.

State : Rep by The Sub-Inspector of Police,
P-4, Basin Bridge Police Station,
Chennai.             .. Respondent/Respondent/Complainant   

  
This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 

M/s.N.Naresh and K.Dilli Ganesh, Counsel for the petitioner and CPP for respondent and 

upon perusing the records, this Court delivered the following:

ORDE  R

1. Heard.

 2. The petitioner in the above case seeks suspension of sentence pending disposal 

of the revision petition.

3. The Petitioner herein is the accused in  Rc.No.331/Sec.Pro/DC-Puli/2019 and 

he was convicted and sentenced to undergo imprisonment for 303 days for violation of bond 

executed u/s 107 of Cr.P.C. as per the order dated 25.2.2020.

4. Learned counsel for the petitioner would submit that the petitioner has fair 

chance of success in the revision. Hence, prayed to suspend the sentence. 

5.  This Court has also perused the revision petition and the submission made by the 

petitioner’s counsel.  The revision has been preferred with a delay of 36 days and the same has 

been condoned by this court.

6.  The learned counsel for the petitioner would further submit that the accused 

will  not abscond and would be available to undergo the sentence, if the appellate Court 

confirms  the  order  passed  by  the  Executive  Magistrate.  As  already  stated  supra,  the 

Petitioner / Accused was ordered to undergo imprisonment for a period of 303 days and in 



these circumstances, it may not be right to hold that the petitioner has to serve the sentence  

during the pendency of the revision. 

7. Hence, the order passed by the Executive Magistrate is hereby stayed till the 

disposal of the revision and the petitioner is ordered to be enlarged on bail on his executing 

a own bond for a sum of Rs.10,000/- (Rupees ten thousand only) before the Superintendent 

of  the  concerned prison,  in  which  the  petitioner  has been confined,  on  his  release,  the 

petitioner shall execute two sureties for a sum of Rs.10,000/- (Rupees Ten Thousand only) 

each, before the concerned Magistrate / Trial Court within one week of regular functioning 

of the courts.

Delivered by me today in the open court.

 Sd/-R.SELVAKUMAR
Principal Sessions Judge.

Copy to : 
The Superintendent, Central Prison, Puzhal, Chennai.
ss


